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THE MOTOR VEHICLES (AMENDMENT) ACT I 978

~No. 47 oF 1978 -~

[26th December, 1978.]

An Act further to arn.end.the Motor Velttcles Act, 1939.

Be it enacted by Parliament in the Twenty-ninth Year of the
'Repub_li_c of India as follows:«—

1. (1) This Act may be called the Motor Vehlcles (Amendment) Act,

(2) It shall come 1nt0 force on such date as the Central Gov..rnrnent
may, by notification in the Official Gazette, appoint” and d1fferent dateg
.may be appointed for difterent provisions of this Aet; and any reference
+$0:the Motor, Vehicles (Amendment)- Act; 1978, in any .amendment made
- by, @ny ;provision iof. this ‘Act shall-be construed as-a reference to the com-
ing into force of that provision. :

4 of 1939.

(a) after clause (3), the following clause shall be inserted;
. Bamely s : Pl 3

(4) “dealer” includes a person who is  engaged “in  the
-...nanufacture of-motor .vehicles or-in building bodies for attach-
.ent to- chassm, 5 :

5 “namely -

‘(9) "‘he:?,tfvy k goede vehieclg” "means. any gcods vehicle

the reglstered laden we1ght of wh1ch or a tractor the unladen

(9A) “heaVy passenger motor vehlcle me_, any public ser-
' vice vehicle or ommbus the reglstered laden welght of either of

which, or a motor car the unladen welght of which, exceeds
e t11 @00 kxlegrams, ; '
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(¢) for clause (14), the following clauses shall be substituted,
namely —

‘(14 “m‘édmm «goods -+ - vtiiele? means “any goods veli-
cle, other than a light motor veh1cle, heavy goods vehicle or
.., road-reller; Sy S

(144) “medium passenger motor vehlcle means any pub-
lic service vehicle, other than a motor cycle, invalid carriage,
light motor vehicle:or heavy passenger motor vehicle;’;

(d) after clause (25), the following clause shall be inserted,
amely —

' ‘(25A) “re-bullt vehicle” means a motor wvehicle re-built
with an engine and a chassis both of which had not been regis-
tered under this Act as one vehicle;.

Amend- 3 In section 7 of the principal Act,—
ment(‘f Teiyg (R feoor I R R
section 7.

AR RCRNETS i

(i) in sub-section (7), for clauses (a)and (b), the followmg
. clduses shall be substltuted namely —

“ (a) a person who passes tne test. in dr1v1ng a heavy goods
vehicle shall be deemed also to have passed the test in
' dr1v1ng any med1um goods Vehlcle or hght motor vehlcle

(b) a person who passes tho test in: dr1v1ng a heavy-passen-
+:: gersmotor. vehicleoshall: be deemed:-also to have! passed the testiin
i driving @ any .medium : passenger- motor vehlcle or hght moter
' vehicle; _ B AR T E

(¢) a person who passes the test in driving a medium goods
vehicle or a medium, bassenger _motor vehicle shall be
deemed &lso to have passéd “the  test” m ':drlvlng any light rmotor
vehicle.”; o PR e

SRE IR

(it) after sub-section (7), the following sub—sect»i’oﬁ'f‘féh%ill be
lnserted namely —

o (7A) Notw1thstand1ng anythmg contalned ~in-sub-section

(7), any person, who has a valid dr1v1ng llcence granted before
- 1978 authorlslngnhlm to drlve a heavy motor vehlcle or as the
case may be, a medium motor vehicle, shall, for ‘the period
spectrﬁed in such hcence be perrmtte& *1:0 drlve——

(a) any heavy g@ods Vehlcle heavy passenger motor

vehicle, medlum goods vehlcle medlum passenger motor
- vehicle, or ] 0 ‘here th" 'hcence is for driv-
B 1ng gny(heavy motor Ve cle; '_ )

P
CE

(b) any medlum gooas veh le, :__\,medlum ‘passenger
motor vehicle, or light motor vehlcle, where the licence 1s
for driving any medium motor vehicle.”,
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ses (d)

add i ,X(eu) heavy passenger m@tor trehlcle, .

of.
u;

In sectlon 9 of the pr1nc1pa1 Act in sub sectlon (3), in. cl:—.}njsqaga),
for the words “to drive a transport vebicle”, the words “to drive asu_a
paid employee or to drive a transport Veh1c1e” ‘shall be sub‘étﬁﬁt’éd"

5‘ In sectidn' 10:0f the principal- Act——

s
)ra

,(a) after the Words' “1ssued or renewed unde thf ‘A?t” ‘the
rds brackets and ﬁgures “after the commenceme t of e Motor
" Vehicles (Amendment) Act, 1978” shall be mserted; L

(b). for the words “three years” the words “ﬁve years” shall be
substltuted

R », ?

() the followmg prov1so shall be 1nserted at the end; mamely: —

“Prov1ded that a drlvmg 11cence 1ssu£d or. renewed to drive
. as.a paid employee or to drive a transport veh1c1e shall be effee-
"tive without ren wal for a penod of three years only'”,

DI section*16 -of ‘the' prmelpal Act; after sub-sectron (1), the follow-
ing sub-sectmns shall ‘be- 1nserted namely R A

D (14) Upon the issue of an order’ thdér $ub-section (1), the
a’hglder, -ofi;ar drivingslicence - shall forthwith..surrenderighis¢driving
licence to the licensing authority: whigh :issued the driving:ligence
) ;(h eafter 1n thls sectlon referred 19 as th 'ssumg thority), or,
‘ ; \ ich’the driving
q t&' as the

v Spy c1ﬁed cIass or descr1pt10n of motor v
b5 which the driving hcenCe was surretideré ;
fact of d1squahﬁcat1on the dr1v1ng licence and1 return the
,?;..::same to the holder S . e

e under
4 &&%koned

to"tHé “fssuing

ub seqtmn (1) ‘the perlod
rom the_’.date__of surrender ‘

e’nﬁo ement

;,;!Prgwdeﬂ that in a, gase whes:e the d V}n hcence,ﬁ,, Qngr,thje date
on which the sa1d order is made in the possessmn ‘of the 1ssu1ng

4Law-55 S .| AT

e tinder stib- -
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Amend. " 8. In section 21 of the pr1nc1pal Act (in, sub sect1on (2), afte,r clause

ment of
cection 21 (aa), the following clause shall be ins ed namely —

(aaa) the m1n1mum educatronal qual1ﬁcat1ons of persons to
mencement of the Motor® Vehicles (Amendinient) Act 1978 dnd the
time within wh1ch such qual1ﬁcat1ons are to be acqu1red by su_eh

‘_S*Eperso 183", : . S

9. In sectis nf,.24 of the _prine'i‘pal;Act,;,—' o
ment of ' ) )
section 24, o (a) in sub-section (3),—

() for the words “one of the groups of letters allotted to the

.. .State by the Sixth Schedule”, the words '‘one of the groups of

<. such of those letters as are allotted to the State by ‘the Central

Government from time fo time. by not1ﬁcat1on 1n the 0fﬁc1al
Gazette,” ‘shall be substituted; '

(n) “tHe followmg proviso shall be mserted namely —— )

“Provided that the letters and ﬁgures aforesa1d shall be
.:shown—.

(a) in the case of transport veh1c1es, in black on a

Whlte ground . ZEARATE R [SSRE SN0 AR

(b) in the case bf motor veh1c es temporarlly regis-
tered in red on 4 yellow ground ‘ '

of dealers in wh1te on.a red ground AT
(d) in other cases, in wh1te on a black ground ?s

SYEE
=

(b)g after* sub sect1on (3), as’so amended the follong sub-

-sectlon
b he Motor

(5) An appl1cat1on by or on behalf of the owner of a, motor

"”“vehlcle, other than a transport vehicle,  for’ the renewal

.~ ..of a certificate of registration shall be made within such, per1od

s may. be preseribed, in Form F as set forth in the First Sche-

. '_dule, shall contain the 1nformat1on requlred by that Form and
.1, . shall be accompamed by the prescrlbed fee -

(6) Where in the case of a certificate ofi reg15trat1on ISSUed
under, this Act before the commencement of the Motor iV-eh1cles

, than .a transport veh1c1e, the permd of ﬁfteen years referA
in sub—sectmn 4 has exp1red at such commencement '

sa1d:"'cert1ﬁcate in Form F as set _ st _Schedy
. to the reg15termg author1ty within  six months ‘from  such
ficoinmencement or W1th1n such extended perxod not exceedlng




~ shown, allow, and such apphcatmn shall contam the information
- réquired by that Form and shall ‘be- accompamed by the
'prescr1bed fee '
(. The reglstermg author1ty may,” on rece1pt ‘of ¥ an’’ apph-
‘cation undér sub-séction (5) or sub-section (6), renew’ the cert1-
ﬁcate of reglstratlo“l for the prescr1bed per1od ? ‘ 3

14before: proceedmg to register. a. motor veh1cle require the person
Lapplying fer reglstratlon of. the. vehlcle” the words “hefore proceedlng
‘to register amotor: vehxcle oL. reRew. the certlﬁqate of . reglstratlon in
trespect: of .a rhotor: wehicle; other:than a transport vehlcle requ1re the
<iperson:-dpplying? for- registration of .the vehicle or, .as the case may be,
; f,'for renewmg the certlﬁoate of-. reg1strat1on” shall be. subst1tuted

f ,,,,1 For sectlon 27 of the prm pal' Act the follovnng sect1on shall be
subst1tuted namely: = . oioiaineg L _

(SN . .
LA RE RS+ f‘t;ﬁzés-;r er casvyaazoaiiosy U 5 e P
SR AR A BRSNS A ,_1,'.1_:‘. i el g e et ‘,7 o

- F

“21. The registering authority may, by order refuse tojregwter g

srany-motor- vehicle, or renew: the certificate of registration in respect
of¢ atmotor wehicle (othep.than a, transport vehlcle)y' f in either case
~thie wehicle is. meqhamc;ally defect1ve or fa11s to comp fth the °
»req,ul,remants of Chapter, V or of therrules made thereunder,“ if
he ﬂppllcant fails.to furmsh part' r's ¢ ) _‘ ous gféfratlon
of ‘ macourate‘partlculars in the application
;:for neg1strat10n of' he v , 85 the case may be, for ‘énewal
..,of the eert1ﬁ(;ate offreglys'tratmn\,thereof and the registerin

s pl1ca . whose veh1cLe is refused"reglstratmn or
the. certl cate of reglstratmn is

12 In sect1on 29 of the pr1nc1pa1 Act—-. h
o (a) to sub sect1on (1) the followmg prov1so shall be ‘added,

“Prov1ded that an apphcatlon under thls su,b sect1on shall
. be accompamed——'
(1) bya 1o objectlon cert1ﬁcate obtamed under . section
29A or‘ . T L
(u) lnta AT whitte © no ; such certxﬁcate has been
obtamed by—— v
:,' C (a) a ,rece1pt obtamed under sub-sectum @) of
sectlon 29A or .
(b) a postal acknowledgement recexved by the
owner of the vehicle if he has sent an application in

this_ behalf’ by registered post’ acknowledgement due to
the reglstermg authorlty referred to in sect1on 29A,

s together with & declarahon that ‘he has not recewed any com-~
munlcatlon from such aqthor;ty reiusmg 1o grant suoh certi-

,.310 ‘In sectlon 26 of the p};mclpal Act in- sub—sectlon o), for the words

Mozé’i"@ *Ve’ht“c-l'es: (Améndtnem)’f 5 s‘rz%?g;ﬁ’ix‘%

Amend-
ment of
section 26.

Substitu.
tion of
new gec-
tion for
seetion2l.

iy ’gs%}),ﬂ

of regis-

~ftiondt
~ifenewalil
of the:s
certificate
of regis-

tration,

Amend- .
ment of
section
29,



S
i‘?ﬁ‘i Jﬁ‘
Motor Vehicles (Amendment); ;. [A(;T A7

ficate or requiring him to comply with any d1rect10n sub]ect
to Wh1ch such cert1ﬁcate may be granted "

Stxth Schedule” the words brackets and ﬁgures
o :_:v,,sub -section. (3) of, sectlon 247 shall be substltuted

A “(ZA) Where a motor veh1c1e is held under a h1re -purchase
o agreement or ‘is sub;|ect o -hypothecation, the: reg1ster1ng alitho-
rity shall, after assignifg the véhiclé -a registration' mark under
sub- sectlon (2), ‘inform the' person whose namehas been: spetifjed
in the cert'i cate of reg1strat10n as the: persén with. whem the
T _g1stered ownér “has entéred:into the hire-purchase’agreement
oF, as’ 'thé “case may be," the person in‘ whose! faveur. the:wvehicle
is subject ‘to hypothecatlon “(by‘sending: to- such: person-anotice
i i Dy registered. post acknow]edgemEnt due at the address of such
' person ‘entered in the certificate” of reglstratlon) the féct of
assignment of the said registration mark:. Fains 3 ;

[SS

100 qort
Inserfion:

13 After sectlon 29 of the pr1n01pa1 Act, the followmg section shall
of new sgc- e o ] .

2 el
; _sslgnment of A new reglstratlon mark’under sub' ‘ection (1) of sec-

"7 the reglsterlng authorlty as no’ objection for enterlng_-;aJne‘W« regis-
tration mark in the certificate of registration or, as-thé:éige may
be, for entering the partlculars of the transfer of ownershlp in the

L certlﬁcate of reglstratlon o a2y
:J.ﬁ £ o

(2) The reg1ster1ng authorlty shall on recelpt of an a phcatlon

o under sub- sectlon (1), Issue a recelpt in such form as’ rhay be
" prescribed, © N ot ,

3 On receipt of an application under ‘sub-section (1) the re-
““gistering - authority ‘may, after” making such’ ‘ihquiry as it deems fit
and within thirty days of the receipt thereof, .by sorder in writing,

sgd communicate. to the apphcant that it has granted or refused to grant
the no ob]ectlon certificate:

i {4,  Provided that a reglstermg authonty shall not refuse to grant
. the no ob1ect10n certificate ‘unless, it has recorded in writing the

.1, reasons for doing so and ‘a copy of the same has ‘been communicated
o to the apphca‘lt S

) thin a period. of thirty_ d referred to in sub—
the reglstermg authorlty doe “not refuse to grant the
no ob;|cct10n certlﬁcate or dues not wmmumcate the refusal to lhe
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sd lade @oiBefore grantipg: ar., refusmg $o-.. grant -the; no objection
certificate, the registering authorlty shall obtam @,reportun writing
~ from the pohce that no case relating to the theft of the motor
 T0gehidle dbhcérH es’ been repor‘te' r g pendmg, verlfy whether
! _”'“éli’dthé ’%ﬁndui’x i 8iie 'to ‘Goverhimentincluding rodd ‘tax 'in respect

IS thaf)‘motoﬂ‘"yehlcle ha¥e beenpaid and” fake {nto “acéount such
#3%¢ 'fﬁei‘”faé

s the fCe‘ntﬁal Gove :ment may by rules prescrlbe
:,r;;y &d usor sEd o ; :

princip ct! after sub sectlon (1), the
ing ‘Jéub“Sectith sﬁ‘all be mserted namely e

7.1 ‘4; o
« (1A) If the oWner of a motor vehlcle falls to 1nt1mate his new
address to the concerned reglstermg authorlty Wlthln the perlod spe-
g e “’uthorlty may, having re-
“'ga '}?d’" ?né cir’curnstan s “Fequire the owner ‘to pay, in
Y el Bt dﬁy detion that f may be taken agdinst'him under *Section 112,
-siighrameunt,not; exceedmg, gne;hundred rup,ees,as may be prescrlbed
sindergsubiseetion (1€)3: o 0 0 o nn (0

Provided that action under section 112 shall be mrtlated against
*“”’Nufhenewner Wh‘é're the “fails to: pay: the- saidiiamotint.”

d the a’ ount under sub-sectlon

nsi ,er sectlon 112,

;persgn has _pai
gamst h1m',_

»be take

~ " {1C) For the purposes of sub-section (1A), ‘Sté;te! Government
may prescrlbe dlfferent amounts having regard to the perlod of
“the place of- res1dence. or place of

&L se‘Ctib‘fi 31 of the’prmc1pal Act—-

(a) in sub-section (1), for clause (a), the fdl'li)w1 g‘.E clause
109 i'sh&'ll ‘be subsﬁtuted i-ramély'“' Taarhow omoe e

¥
PP S
[ TUINNG ¥

t iledz g tifans;fe“r Yo theofégisteriog ’fawt}i‘on:ty mthm ‘Swhose jurisdic-
1 userstion! theotranstés! 18716 e effected atid -shall simaltaneously

(B)‘ P03
obtamed —

" registering authonty referred to m secﬁon 294,

together with a declaration that he has not received any

sub;;ect to which, Sych certificate: may be. granted;”;

ha,lf by reglstered yost. acknowledngement due to the

it - corumynication from such authority refusing to grant such
;ocert 1ﬁcate or, requmng hnn to comply with any d1rect10n

Amend-
ment of
section 30.

Amend-
ment of
section 31.
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the reglstenng authorlty the fact of transfger w1thm the penod
,tfspec1ﬁed in_clause (a).or clause. (b) -of: subqsectmn (1), the
.registering authority may, having:regard to the g1rcumst§ances of
the case, require the transferor or, as the case may be, the
vy transferee, to pay, in lieu.of any . action .that.may be ;taken
against the transferor or the. transferee under sectlon
~ amount not exceeding one hundred rupees as may be 'prescnbed
P ~under sub-sectlon (1C) j

) Prov1ded that actlon under sectlon
,_eagamst the transferor or, the transferee where the transferor or,
i—.as the ¢case may. be, the transferee falls to pay the said, }amount

' (1B) Wherd'* a person -has pa1d the ~anioufits urdér sub-
section (1A), no action shall be taken agamst Him under ‘section
1120 :

(1C) For the purposes of sub—sectlon (1A), a: State« Govern-
_ment may prescrlbe different amounts havm,g  Fegard to the
”perlod of delay on'the part of the, transferor or the Kransferee

" in reportmg the fact of transfer of ownersh p 06k - th motor
vehile.. At st d oo ¢ il

Amend-
ment of

In seetmn 31A of the pr1nc1pal Act— _“:;

seetion D% (@) in: sub-séction’ (5), fér the Wwords “ahdissue’-a “diplicate
31A- thereof to the person aforesaid?,.the. followmg shallybe substituted,
grerel namely - . O e e i

“and issue a fresh certlﬁcate of regxstratlon 46 the:person
with whom the registered. owner. ; has, entergd. into the hire-
_\purchase agreement o

I —Prov1ded that A fresh_rcertlﬁcate of reglstratign shall not be.
issued in-respect. of ar.motor ehlele ~un1ess the person pays the
prescribed-fee: - -+ - .

ob frEr;-ow.d.ed;_tu-nther__th.at_-af=fresh certiﬁcate.tof registration issued
in respect:of a:motor vehicle; other,than: a.transport vehicle,
shall be valid only for the remalnmg perlod for which the certi-

" ficate ‘cancelled under this sub-section would have béen in force™;

kel unpd (D).-after. sub-section - (5), the followmg sub-sectlons shall be
1nser’red namely:—

gy e o f(5AY. The ‘registered. owner shall before applying to the

appropr1ate authority, for .the remewal-.of a permit, make an

... application to. the person w1th whpm the registered owner has

) entered 1nto'a vhlre-purchase agreement (such person being here-

. after in thls sectmn réferred to as the financier) for the issue of

~ano ob]ectlon certificate (hereafter in th1s section referred to as
”'the certlﬁcate)

Erpla'natio'n —In thls sechon appropnate authorlty”, in
irelation to:any pe 1t Thedns the authorlty which is authorised
by’ this ‘Agt to rénew such permit .
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(3B) Within seven days of the recelpu of an apphi:atlon

under “sub-section’” (SA) the ﬁnanc1er may 1ssue or refuse, for

s tipdasons whieh shall be Yecorded in’ writing -and commumcated to

the applicant, to issue, the certificate applied for, and whe¥& ‘the

a~financier fails to:issue :the'certificate -and:-also- fails ‘to: communi-

.- .cate. the reasons for-refusal to issue the certificate to the appli-

i ..,cant within the said.period of seven days; the certificate. applied
for shall be deemed to .have been issued by the financier.

GpgeE e (SC) The registered owner -shall, - while applying to the
....such application the certlﬁcate, 1f any, btamed under sub-sectlon
" (5B) or, whete n6 such certificate has been’ ‘obtained, the com-
munication received from the financier under that sub sect1on,
s or; as the case may be; a declaratiofi that he has‘net recewed any
“Corimunication’ from the ﬁnanc1er w1thin the penod spe(nﬁed in
- ithalt ‘subcsection.,

(5D) On receipt of an apilic'ation'for the 'renewal of any
permit-under this section, the appropriate authomty may subJect
to the other provisions.of ‘this Act—

it Lo (@) -insa case where the fiiancier has refused. to issue the

certificate applied for, after giving the applicant -an ‘opportu-

+v+ nity: of .being heard, either. renew, or- refuse to: renew, the
permit; Lo

e o :(ii)., in any. other case, renew, the Jpermit.’; :

(c) in sub-section (6), for the brackets and ﬁgure “ (5)”
:ibrackets; figure: and letter “(5D)” shall be:substituted.

17 In section 34 of the principal Act,—

““(a)-after sub-sectlon* (4), the followmg sub-sectxon shali l»%”e
"erted namely-—“ e s : o

Amenq-

“ (4A) If(a reglstermg authorlty is, satlsﬁed that the I o
tration of a motor vehicle has been obtained on the basis of
documents which were,-or-by representation of:facts: whichiwas,

+ false -in any material partlcular the registering authority, shall,
after giving. the owner an opportumty to make such represen-
i._tatlon as. he; may wrsh to make, by sendmg to the owner. , a
notice by reglstered post acknowledgement due -at. his addmess
entered in the certificate of registration), and for reasons to be

recorded‘ in’ wrxtmg, ‘cancel the certlﬁcate of reglstratlon ‘of the
vehicle.” . r apreit

) after sub-sectlon (7), the followmg sub-sectmn shall "be
serted, namely =2

)

-4(8) In thig sectmn, “certlﬁcate ot reglstratlon” mcludes
ertlﬁcate of,r" Jstratlon renewed" __"der the prov1s1o svof thls

- 18} Inssection 35 of the principal : Act; :in: «s‘ub-section- (‘,1), for the  Apeng-
wordsr#‘to. register:a motorvehicle”, the :words;- brackets; figures and mentof .
letter “to register‘a motor vehicle or to renew:the. certificate of registra- section 35,
tionin.respeet of a. motor vehicle: (other than. a. trangport vehicle) or
undex; section 29A. to,issue a no, ob]ectlon certificate” shall be-substituted.
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IRV

sectlon 41 of the prmmpal Acf m sub— e

" . Amend. f'ig In
ment of
section 41,

'Whlch such cef‘trﬁcate may be rénewedﬁ'w

. . g ob]ectlon cert1ﬁcate may b\ mgde undﬁ_r sub-
section (1) of section 29A and the form of-receipt’ to {beiissued
under sub section (2) thereof

T oo

; (w) in. clausef (f), for the words
1ssue or renewal” shall be. substltuted

< (v) . after ‘olause (h)—~~the :Eollowmgu clause vshall be mserted

R ) the'”am'e’unt”"c?)r‘ amo‘uiit‘s -ahidér iz-su
section 30 or sub-section (IC) of section 31;7; "+

(vi) afteér clatise” (l) ""t'he fbllowmg clause shall be inserted,
ghamely:— . .o e SRR L FUNETTIE IS T STy

“(la). the cond1t10ns governmg the reglstratlon of srebuilt
~ vehicles;”.

: Lo b e ol .
. 20. Insection;.44 .of. the Jprmc,lpaj, Act y iny sub—sectlom (2) i @r the
swords “]ud1c1a1 experlence” wherever they occur,. the.wordsy$judicial
experlence or expenence as an appellate or a rev1smna1 authqrity under
‘ ' ' & substx‘thted o)

section' 44,

any ‘w_ relatmg toland’r 3 enue” ‘Shall ¢

Amend-
ment of
section
47.

) for he tlme ‘bemg s A : |
" cartiage permlt from & person” wf 6 has
**’*tr*aiis‘pox"t“vehiélj%‘s" "'sh‘al ‘ns rte'd; k

(h)3 after su;b sect1on (1)m as sm amen :ed;the followmg sub-sec-
t1ons shall be inserted, namely —

. “(14),-The Government of .a Statq shall reserve 1q that State
certam percentage of stage carriage perrruts for the Scheduled :
Castes and the Scheduled Tnbes

e

B i’ :
““Geheduled” Castes” and Scheduled Trﬂs‘ 7 havé he m amngs
respectlvely assigned to them in article 366 of the Cons)htutlon
3l i (1B)s:The «vesermation.fof ‘permits; undet: sub*sectmmﬂ(lﬁ)_
-‘:.sha_ll' “be:ind the’ safnesratioljas insthey case:of appointments madew
by direct:fécruitmenty jo: publie:seivices in'the State.
oy eh@ovemnfeﬁa() k. State Yhay, HaVlngtrég’afiEthoﬂthem?
S @xtent to - 'whlcﬁ i erdos’ belonging fo - ecbrionf iSO Weakrh

1

f} F ¥y 0 u} 1:
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sectlons of the community nave been granted stage carrlage'
permlts in that State,

(a) reserve in that State such percentage of stage carri-
kage perrmts as may be prescrlbed for persons belongmg to

(b) notWJthstandmg anythmg contamed in the proviso
to sub sectlon (1), give preference, in such manner as may be

1pln.scr1b(ld to applications -for stage carriage, . permlts from
" such.persons. :

- Explanation I.—In this section and in seetions 55, 63 and 68,
a person shall be deemed to ‘belong to economically weaker sec-

~ tion of the commumty, if and only if, on the prescriped date—

(b) the extem of land (Whefher in one class or‘ in diffe-
rent classes) held by such person together with that, if any,
held by the members of h1s fam1ly, or

" does, or do, not e*cceed such hmlt as rnay be prescubed

Eocplanauon II—TFor the purposes of Eocplcmatzon I, “fam11y”,
in relation to an individual, means the wife orrhusband, as the

---case-may -be, of such ind1v1dual and the minor:childrén: of such

individual. -
(1D) The number of permits reserved under sub-section

© (IB) and clause (@) of sub-section (IC) shall not exeéed fifty

Pé cent. of the total number of stage carmage permlts granted

during a calendar year.’

(1E) In giving effect to the -proyisions- of sub-section

(1B) and clause (@) of sub- sectlon (10), the Reg1onal Fransport

‘ Authorlty or the State Transport Authorlty may, -if it eonsiders

necessary or expedient so to do, group the Varlous 1outes W1th1n
its jurisdiction. : : P

- (1F) Wlue any stage carriage permif is to: be. granted

‘from the quota reserved under, sub- section (1B) . or clause (a)
"'.‘of \sub sect1on (1C) to any: co- operatwe society reg1stered or

deemed to have been registered under any enactment in foree for
the time being or any firm to which the provisions of the Indian
Partnership ‘Act, 1932 apply, no permit shall be granted to such
society or firm unless the members of the co-operative society
or the partners of the firm belong to the Scheduled Castes, the

: i Scheduled ‘Tribes or er‘onomlcally Weake1 sectlons of the com-
© hdtnity: ; :

Provided that ‘where the me'rnbers of such co-o'perative

.+ society or -the partners of such firm are partly from the Sche-
.. duled .Castes, partly from the Scheduled Tribes and partly from
.the - economically weaker sections of the community, or from

any two of these categories; any pefmit -under - this sub-
section shall be granted to such society or firm only from the

’ 'quota reserved for the category to whlchthe largest number of
© iemberg  of ’the co-operative society, m, as ’rhe case may be,

partnery of- the ﬁrm helong:
4 Law--56,

RECIA
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Prov1ded further that where no reservation has been made

in ‘the State for eCOnomlcally weaker sections of the community

under clause (a) of sub-section (IC), no permit under this sub-

‘section shall be” grzmted to a co- operatlve society or firm unless
“the” members of such somety or partners of such’ firm belong

to the ‘Scheduled Castes or the Scheduled Tribes or partly to the

"4 Scheduled Castes and partly “to ‘the Scheduled Tribes and the

permit to such society or firm shall be granted only from the

- guota -reserved for the Scheduled Castes or the Scheduled Tribes

according as to whether the larger number of the members of
the co-operative 'society, or partners of the firm; belong to the
Scheduled Castes or the Scheduled Tribes,

(1G) The circumstances under which, the manner in which,
and the extent to which, reservation under sub-section (14)
and clause (a¢) of sub-section (IC) may be carried forward
shall be such as may be prescrlbed

(1H) Notwithstanding anything: ;co:ntain*ed in:this section, an

—application for a stage carriage permit from.a State transport
‘undertaking for operating in . any inter-State route shall be

glven preforence over all other applications:

Provided that the. authorltv shall not grant a perrmt under

. - this sub-section unless it is: satisfied::‘that the - State: transport

undertaking would be able to overate in the inter-State route

.. without detriment fo its responsibility. for providing efficient and

.. adequate road transport service in any notified. area '6n notified
~yroute. ag is referred to in sub-section (3). of section 6)‘8]3 where
the undertaking operates the service. - :

* Explanation: ~—For the pur‘poses of this sub sectlon “inter-

" 'State route” means :my route lying conhquously in two or more

77 States.”.

22 In sectmn 55 of the prmmpal Act——

(a) in sub-section (1), in the proviso, after’ the Words “in force

' for" the time being”, the words “and an apnhcatlon for a public
carrier’s permit from a petrson who has a valid llcence for drlvmg
e traﬂgport \ehxole°’ shall be inserted:. o

“(b) after sub- C:echon (1) the following sub-sections shall be

< iinserted, namely —_

“(1A) The _Government' of a State shall feserve iah':th"at State
certain percentage of public carriers’ permits for the Scheduled
Castes and the Scheduled Tribes. -

(1B) The Government of a S’rate may, having regard to the
extent to which persons belongmg to economlcallv ‘weaker

_sections of the community have been vranted pubhc carriers’
”permits ih that State,— e : :

(@) reserve in that State such percentage of public
carriers’ permlts as may be prescribed, for persons belonging
to economically weaker ser‘tlonq of the commumty, or
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(b) notw1thstand1ng anythmg contamed in the prowso to
, (sub “section (1), give preference, in such _manner as may be

prescribed, to applications for public carriers’ permlts from
sucn persous.

(JL) The provisions of sub- sectlons (lB), (D), (IF) and

T UG) ot section 47 shall apply to or in relation to the grant of

pupiic carriers’ perm:s under this section as they apply to or in
. relation to the grant of stage carriage permits under that
secuon.”, : '

23. In seetion 58 of the plincipai Act, after sub-section (2), the follow-
/1n;\, sub- sectlon shall be 1nserted namely —

t

e 24) Notw1thstand1ng anythmg contamed in sub section (2),
. an appl_lcatlon for the renewal of a permit may be made by a State
transport undertaking in the case of .a stage carriage permit or a
public carrier’s permit or a contract carriage permit, not less than
fifteen days before the date of explry of the permlt »

7 24, [n sectlon 63 of the pr1nc1pa1 Act,— -

(2) in sub-section (1), after the second proviso, the following
" “proviso shall be inserted, namely:-— '
“Provided also that—
(a) where a motor vehicle covered by a permit’ granted
- in one State is to be used for the purposes of defence in any
other State such vehicle shall display a certlﬁcate in such

form, and issued by such authority, as the Central Govern~

ey . ment may, by notification in the Official Gazette, “specify,
fioo o oo to.the-effect’ that the vehicle shalltbe used for the period

;. specified: thereln excluswely for the purposes of - defence
- and : R /

(b) any such permit shall be valid in that other State
‘notwithstanding that such permit has; not ‘been countersign-
ed by the State Transport Authority or the Reglonal Trans-

_port Authority of that other State.’; . .- z

(b) in sub-seetion (7), the following proviso shall be insérted,

“Prov1ded that preference shall be gzven to apphcatmns for
perm1ts from— i
() the India Tourism Development Corporation;
(#1) a State -‘Tourism Development Corporatlon
“'(311) a State Tourist Departrnent :

(iv) such operators of tourist cars, or such travel agents,
~4¢ may be:-approved in this -behalf by the mesfry of the
" Central Government dealing in tourism.”

(c) after sub section (11) the followmg sub-sectlons shall be in-
-‘"serted name}y a1 : : : : < ~

“ (11A) The G‘overnment of a State shall reserve in that State
"certain percentage of national permits for the Scheduled Castes

and the Scheduled Tribes,

Amend-
ment of
section 58,

Amend«
ment of
section 63.
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. (11B) Thev(}overnment of a State may, having regard to the

ging to Lconomlcally weaker sec-
. "tlo S. of‘the commumty ‘have been granted natlonal permlts in
U thRat State—

. .. (@) reserve in.lhat Slate such pelcenta“e of national
el A0 HE

o perrmts as may be prescribéd, for persons belonging to
o ‘economlcally wealker sections of ithe Commumty, or

(b) notwithstanding an/tmng contained. in -clause (b)
of sub section (12), give preference, in such manner as may

be prescribed, to apphcatlong for natloﬁal perm1ts from such
Perdons. g :

el e (11C) 'The provisiong of sub-sections (IB), ‘(lD), '(31F)
; 8y =0 amdc (EGY of section 47 shall dpply to or-fn Telation té the grant
w'seo o dfwnationdl permits under this section ‘as they apply ‘to or in
| rslfatmn to the grant df stage carrlage perm1ts urider that
| usednon e :

(d) in sub—sectionitIZ); in clal,rse (b, for the word “or”, the
word “and” shall be substituted. ' R

RieHase 25“Tr\ séction 64 of the "prin'civpztl Act, in éub—ééétitﬁn '(_2:)'," the word
ment of  “whole-time” shall be omitted. '
section 64, : :
Amend. ;.46 In section G4A of the prineip-al Act,— ,
1t of e
;’;‘Zﬁoi L (a) after the first: prov1so the followmg prov1so shall be inserted,
64A. o namely — _
V . “Prov1ded huther that the. State. Transport Appellate Tri-
h buna_vli may entertaln the :application after the: ‘expiry of the said
: ».;; period of thirty days, if it is:satisfied:that the applicant was pre-
vented by sufficient cause from making the application in time:”
2 =(b) in the éxisting sééond proviso, -for the Word “further” the
MRS ord “arso” shall be substltuted
Amend- 2'7 In sectlon 68 of the’ pr1nc1pal Act, in “sub-seétion (), after clause
ment af (¢),. the following clauses shall be inserted; namely:—

section 68.

“(ci) the percentage of stage carriage permits, public cartiers’
., permits gr.national.permits to be resérved under-sectiof 47 or section
! 55 or section 63 for economically weaker sections of® thiertommunity;

+(¢#)_-the manner in which prefelence shiall be given in the grant
of stage carriage permits, public: earriers’-permits or:national permits

“to economically weaker sections of the community where no reserva-
tlon is made to such appucants

(cm) ‘the date ‘and:limits -of - annual income - and the extent of

J 1and for the purposes of Explanation I below sub-section (I1C) of
. sectmn AT,

(cw) the c1rcumstances under whlch the manner-in:which;zand
the extent to which, reservation may be carried forward in respect
- ' carmage permlts pubhr* carr1ers perm1ts or natlonal

'@em?fi'tfs;;’.
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28. In section 68K of the principal Agt-after sub-segtion- (ID), the fol-
wing, sub-section shall be-ingerted, namely;—: . g N

“(1E) Where a State transport undertakmg apphes for renewal

" df'a permit Within the périod- specified in sub- sectmn (24) of section -

Amend.

moamend Hof

m@

E G&EL

58, the State Transport Authority or, as the case may be; the Regional | o

- T'ransport Authority, shall, renew .such- permit, notw1thstandmcr any-
thing te the contrary cont»amed in.Chapter IV » : :

.28, In section 72 of the pmnmpal Act in, sub-,sectmn (1) for the words
o o heavy motor vehicles”, the words, “heavy ﬁoods vehicles or heavy passen-
“ger ‘inotor vehicles” shall be substituted. :

o 30.7In seetion 75-0f ithe principal Act, in subssection (4), for the words
“Ch ef Presidency Magistrate”, the Words “Chwf Metropolitan Magis-
trate” shall be substltuted 4o :

.31, After secuon 82 of thn prmclpal Act the fodowmg section shall be

erted, namely: — :

iy

‘82A. 'No person ghall enter or remam in any stage carrxage for
the purposes of travelling thereln unless he has w1th him a proper
17 ‘pass or’ tlcke‘c ' '

Pr®v1ded ’Lhat Where arrangements for the- supply of ’etelsets are
made in the stage carriage by which a person has to travel;asperson

may enter such stage carriage but as-soon:as;maybe.aftemHis entry -

-therein, he shall make, the payment of his. fare.to the conductor or
the driver ‘who dlscharges the. functlons of a. cenductor And obtain
from such conductor or driver, as, the case may be, a ticket for hig
journey. :

Explanation.—In this section,—

() “pass™ midans a duty, prwﬂege -or eourf*eSy ‘pasy efftitling
dede o tthe personté whony.it s given sto ‘trave] in-a - stage - cadriage
gratuitously and includes a pass issued on payment forrteavel:in

a stage carriage for the period specified therein;

season tleket ?

s 32‘ In sectj.on 110A of: the prmcxpal Aet in sub‘eedtmn (1) af*,en clause
o), the following -elause shall-be inserted, namely:—. - .

«“ (aa) by the owner of the property, or”

) 7.-~In eectlon 110C of the prmc1pa1 Acl 1msu z,.,sectmn (2) Jor the

.~-:rW0;Ede and. ﬁgures ectmn 195 and Chaptf‘x XXXV of. mthe Lode. Qf,;Cmmp
nal Proeedure, 1898”, the words and - Agures. “sectlon 195 and C;'glapt@r
XXVI o:f the Code of Cmmmal Prr‘oedum 19’73” shall be subs 1tuted

=TE » ol

34 After sectlon 112 of the prmmpal Act the followmg sectmn slaall
beinserted, na;mely-—k o .

5 of 1898.
20f 1974,

’ "IIZA oy “Wkieever travels in-a stage earmage wwhoutf ihavmg
‘atproper pass’ or-ticket witht himrorvbeing-in-or having:alighted frem
a stage carriage fails or refuses 1o -piésent for examinatisn’ or to

Amend-
ment of
section 72.

Amend-
ment of
section
75.

Insertion
of new
section 82A,

Prohibi.
tion against
travelling
without
pass or
ticket.

By “Gicket” mcludes at smgle tick{!t a retUrn* tie-ket or a ...

Amend-
ment of
seetion
110C. .

Insextion
of pety:: -
section”;
112A.
Penalty for
‘travelling
without

e e
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dehvel up Tiig pass of tickst immediately’ on reqmsx’uon Le'ng gt ade

ket nd therefor, he shall be punishable with finé which may extend to five

fordere. hundred upees.

lictiof'of patnt , : ;
duty on .. .. Exptanatzon —In this sectlon “pass and “tlcket” have the mean-
thepartof lngs respect1ve1y assigned to them in sectlon 82A., ‘
eonductor,

(& 1t the conductor of a slage carriage, or the driver of a stage
carriage where such driver discharges the functions of a conductor in
such stage carriage, whose duty is—

(a) to supply a ticket to a person travelhng ina stage carrlage

“én payment of fare by such person, either w11fu11y or neg-
ligently,-— .

(1) - fails or refuses to accept the fare when tendered or
_(it) fails or refuses to supply:a ticket, or.

(i11) supplies an invalid ticket; or

(iv) supplies a ticket of lesser value, or

“(b) to check any pass or ticket, either Wllfully or neghgently
fails or refuses to do so,

., ..he shall be punishable with fine which may extend to five hundred
__Tupees,

(3) The offence under this sectlon may be compounded lf the
person referred to in sub-section (I) or the conductor or the driver
vis . woreferred to in'-sub-section (2), -pays;ion the’spot on demand by such
- authorityf as the -State. Govelnment may, by notlﬁcatlon ~ii  the
g @fﬁmal Grazette; spemfy, IR '

" (a) ten tithes the actual fare” payable by such person or
reahsable by such ‘conductor or drlver, or

(b) tupees five hundred, o
whichever is less.

(4) Where a person has paid the ‘amount ‘under sub-section 3,
no, actlon shall be taken against -him. under. section. 112’

Insertion °07- 35 After section 124~ of the pmnmpal Act the followmg section shall
of new  ibésimserted, namely - ,
section . . -;,_;';\:,_., ;
124A. . o 3

vex 1244, (1) Whoever having been..convicted. of an- offence under
Imposition . ) y -
of mini- this Act commits an offence on a second or . subsequent occasion
FPum ﬁne ~within three years of the commission of a previous similar offence,
under— =i notéburt shall; except for reasons to be stated in writing; inipdse on
certain, him a fine of less than one-fourth of the maximum amount of :the
clroums . a . 1 h off
stancés, ine imposable for such offence. ) o
o (2) Nothing in sub-section (1) shall be construed as restmctmg the

. 'power of "the court from awardmg such ‘imprisonmient ‘as it consi-
' ders riécessary in the circumstances of the case fiot: exceedmg the
_max1mum spec1ﬁed in th1s Act in respect of that offerice.”

Amend- 06 In section 120A of the pr1nc1pal Act, after the prov1so the follow-
mentof: mg proviso shall be inserted, namely:— - L
seetién

“Provided further that where a motor vehiclé hag been ‘seized

and detained under this section for contravention of the provi-

- glong .of section .22, such vehicler shall not be released to,the owner

-+ unlessiand: until he produces a vahd certificate of. 1eg1strat1on under
-~ this Act in respect of, that vehicle,”,

129A
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- 37..In sectign 132 of. the -principal Act for:: the words: “Presidency
Maglstrate” the words “Metropolitan Magistrate” shall be:substituted.

38. In section 133A of the principal Act, in sub-séction (5),—

(a) for the words and figures “Code of Criminal Procedure,

. 1898”, the words and figures’ “Code of Criminal Procedure 1978~
.~:5hall be subsgtituted; :

wion(b) for ‘the word and ﬁgures “bectxon 98” the word and ﬁgures
: “sectlon 94" shall be substituted:
-39, T#i'the First ‘Schedule to the principal Act,—

(¢) in Form A—

(1) in Section I, for 1tems (d) and (e) the following items
shall be substitutéd, namely: —

A% (d) medium goods vehicles, ,
\* (e) medium passenger motor vehicles;
b, *(ez) heavy goods vehicles;n L
' *(ez?) heavy passenger: motor vehlcles,”

(b) in Section III, for questxon (a) the foIlong quéstion shall
_be substituted, namely:— :

“(a) Do you suffer from attacks of lossiof consciousness from
any cause"”

(c) in Form AA in the ﬁxst paragraph for 1tems (d) and (e),
the following items shall be substituted, namely:— . .
« (d) medium. goods vehicles, it
(e) ‘medium passenger: motor Vehlcles S
(¢z) “heavy goods. vehicles,.

(eil) heavy passenger motor Vehlcles, 5t

(d) in Form B, in Section II, for ques‘uon (a) the following
gquestion shall be substituted, namely: — :

“(a) Do you suffer from attacks of loss '0of consciousness
from any cause?”’; 0

(¢) in Form D, for ilems (d) and (e) the followmg 1tems ‘shall
be substituted, namely —

“(d) medium goods vehicles,
(e) medium passenger motor. vehicles,
(ei) heavy goods vehicles, '
(eii) heavy passenger motor: vehicles”; -
(f) in Form E— : :
(z) in entry 1, the words “and address” shall be ormtted

(#) after entry 1A, the followmg entnes shall be inserted,
namely: — AR e

“1AB. Permanent address of the person to be registered
as reglstered owner....... e N

et ae -,.,'. e e n e

1AC. Temporary address of the persen to he reglstered

as reglstered owner ”

T I T R T I T SO

Amend-
ment of
gection 132,

Amend.
ment of
section
183A.

Amend-
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the First
Schedule.
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1 (i) after: entry 2 the follonngfentry shaH be mser’ced
namely RS N e 2t :

(iv) in entrxes 16 clnd 20 for the words “heavy thotor
..., vehicles”  the words, ‘heavy gogds vehlqles or. heavy passenger
" motor vehxcles” shall be substituted;.. - -

(g) after Form E, the followmg Form s;hall e ;nrsgxt.gd.
namely: — ‘

“ForRM F
[See section 24(5) and (6)]

Form of Application for renewal 0f certificdte ‘of registration
of a motorvehicle; other than a.tronsport ve-hifcle
I, Shri/Shrimati/Kumari............. hereby apply for the
renewal of the.c¢ertificate of: reg}stratmn whlch is attached, and
T ”partlg,ulars of which .are as. follows:—~ 11
(a) Registered number e
() -Date of dssue i . in . e T

(¢) Registering authorlty by whmh the certlﬁcate was
o (hissued/last. renewed, ST A S

- My present address is

If this address is not entered on the hcence I do/do not wish
that it «Hould be sotentepédst -

~ The renewal of the certificate has ‘wt béen vefused by any
registering authority..., L L e :

i 1 ,Clags of vehlcle o
. 2-. The mo‘ror vehlcle 18

- a)-a-new vehiele;:

(b) a re-built vehicle;
~Lyperof body .. .
. Maker’s name

ry

w 0 =T D O W

. Year of manufacture. -
Number of:cylinders:

. Cubic capacity

. Maker’s- bl—aSsiﬁea’tiQn, :

. Chassis number

10, Engine .number

11 Seatlng capacity (mcludmg drlver)
12, Unladen weight ‘

bated: 1 .Shgﬂature of Applicant.

- NoTe—The motor vehicle above described 1s——:
© (1), subjeet to a-hire-purekiage agreament W1th
(it) subject to hypothecatxon in favour of. ..

..............

......................
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(i1) not held under hn'e—purchase agreement or subject to
any mortgage. - : $gd ol e
(Strike out whatever is not apphcable and 1f the motor vehicle
s subject to hire-purchase agreement or hypothecation, obtain
or.,. . -ithe s1gnature of the lnrevpurehase company ox. th ,rpgrtga,gee,
" as the case may be.) .
Signature of owner,

Szgnatwe of Hzre-purchase Campany/Mortgagee.”;
(h) in Form G,—

(i) for the words “and address”, occurring in the third entry
below the heading “Form of Certificate of Registration”, the words
Cnrer asdxtiand permanent and temporsry addresses” shall be substituted;

(i) after entry 1, the following entry shall be inserted,
namely: —

wvas vt o A The motgar vehicle ds— . r. 1.
(@) a new vehicle;

(b) a re-built vehicle;” o S

(zu) in entries 14 and 18, for the Words “Kedvy  Totor

vehicles”, the words “heavy goods vehicles or heavy passenger
Slcinmbis Anotor, vehlcles” shall; be:substituted; ..., . .4 . :

(iv) after entry 18, the following shall be 1nserted5 Iiamely —-«

A

(v) before the Note, the following shall bje 1nserted
namely:—
“:“This’ certificateris ‘hereby renewed up 16

40. In the Second Schedule to the principal Act, in 'bé}égfép}i *I, in Aménd-
Item. 1, for the word “Epilepsy”, the words “Attacks of loss of conscious- ment of

- ness-from any .cause” shall be substituted. .. = .. - the
I T L _ o ) o Second
. : o | o ..Q:' o ’ _ : . R Schedule,
.. 46 The Sixth Schedule to the principal Act shall he-omitted. Omission
: SpT e Gt A o , BRI A ; of the
Sixth
' Schedule,
42, In the Eighth Schedule to the principal Act,— Amend-

(a) for the words “heavy motor, vehicle”, wherever they occur, ment of
the words “heavy goods vehicle or heavy passenger motor vehicle” the

R Eight
shall be substituted; ; S::iecﬁﬂe.

(b) for the words “medium motor vehicle”, the words “medium
goods vehicle or medium passenger motor vehicle” shall be substi-
tuted. ‘

4 Law—5T7.




